














































NATIONAL COMPANY LAW TRIBUNAL,  

HYDERABAD BENCH-I 

 

IA No. 07/2025 

IN 

CP(IB) NO.389/9/HDB/2020 

APPLICATION FILED BY THE RESOLUTION PROFESSIONAL UNDER 

SECTION 30(6) & 31(1) OF IBC, 2016 R/W REGULATION 39(4) OF IBBI 

(IRPCP) REGULATIONS, 2016 

 

IN THE MATTER OF M/s. NEXUS FEEDS LIMITED 

Filed by: 

Dantu Indu Sekhar  

Resolution Professional for  

M/s Nexus Feeds Limited 

29-140/6/1, Plot No. 253, Road No.2 

West Deendayal Nagar, Ramakrishnapuram 

Neredmet, Hyderabad- 500056                                                         …. Applicant/ 

Resolution Professional 

 

Date of Corrigendum order: 07.01.2026 

Coram: 

 

Shri Rajeev Bhardwaj, Hon’ble Member (Judicial) 

Shri Sanjay Puri, Hon’ble Member (Technical) 

 

Appearance: 

 

For Applicant: Ms. M. Vazra Laxmi, Advocate 

 

CORRIGENDUM ORDER 

 

1. A memo dated 02.01.2026 has been filed by the Resolution Professional 

in the matter of M/s Nexus Feeds, seeking rectification of a 

typographical error in the order dated 28.11.2025 passed in IA (IBC) 

(Plan) No. 07/2025, whereby the Resolution Plan was approved. 
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2.  We have perused the order dated 28.11.2025. It is observed that there is 

a typographical error at Page No. 16, Paragraph 15 (Column 12) of the 

Resolution Plan. At the request of the Resolution Professional, the 

following corrigendum to the order dated 28.11.2025 passed in IA (IBC) 

(Plan) No. 07/2025 in CP (IB) No. 389/9/HDB/2020 is hereby issued: 

For Read 

page 16- Para 15 {under 

nomenclature highlights of 

Resolution Plan},  

Column 12- Term/ 

Implementation Schedule 

90 days from the NCLT approval 

date. 

page 16- Para 15 {under 

nomenclature highlights of 

Resolution Plan} 

Column 12- Term/ 

Implementation Schedule 

09 months from the NCLT 

approval date 

 

3.  Except for the above correction, all other contents of the order dated 

28.11.2025 shall remain unchanged. This corrigendum order shall be 

read as part and parcel of the original order dated 28.11.2025. 

4. Accordingly, the memo stands allowed and disposed of. 

         SD/-             SD/- 

(SANJAY PURI)                           (RAJEEV BHARDWAJ) 

Member (Technical)         Member (Judicial) 
 

Binnu 


